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Smt. Dipti Sharma for the petitioner, erstwhile Managing Director of the
Company present in person. Shri Krishna Dev Vyas, CGSC representing the
ROC. '

The petitioner Company through Smt. Dipti Sharma files a
memo to this effect that erstwhile Director of the company are willing to
withdraw the present appeal/petition to rectify the procedural defects in the
present petition and to file a fresh one. Therefore, she seeks liberty from th]f;
Court to file fresh Company Petition.

Having heard the submission of learned CGSC and the
petitioner in person, we are of the view, that the present memo for
withdrawal of the petition can be allowed by granting such liberty to the -
petitioner for filing a fresh petition/appeal as per procedure and in
accordance with law before an appropriate Forum including this Bench.

It is further made clear that, our this order would not operate as
a resjudicata for deciding any issue on the merits of the case and our interim
observations made in the order dated 30.11.2017 are not to be treated as a
conclusive findings on merits. Hence, if a fresh petition is filed in accordance

with law, it would be decided on its merits.
Further, the petitioner is at liberty to avail the advantage of the
provision of Limitation Act for the purpose of exclusion of the period

consume in a legal proceeding.
With the above said observation, the present petmuﬂ is allowed to be

withdrawn and stands finally disposed off.
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